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In' pursuance of clause (3} of Article’ 348 of the.Censtitution of India, the
following translation in- English of the State Election Commissioner {(Qualifications 3
‘and Appointment) (Amendment) Act, 2012 (Mah Act No. XXVII of 2012) is hereby
pubhshed under the authority of the Governer. '

By order and in the name, of the -
Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVII OF 2012.

(First published, after having.}eceived the assent of the Governor in the
'~ “Maharashtra Government Gazette” on the 20th December 2012).

An Act further to amend the State Electton Comn'ussnoner
(Quallﬁcatlons -and Appomtment] Act 1994.

& -

xk%ah} WHEREAS it is expedxent further to amend the State Election
1994. Commissioner {Qualifications and Appointment) Act, 1994, for.
the purposes hereinafter appearing; it is hereby enacted in the

Sixty-second Year of the Repubhc of India as féllows —

1. ThlS Act may be called the State Election tCr:)rnmxssmm:r _Short uue
(Quahﬁcatlons and ‘Appointment) { Arnendment) Act, 2011. :
"M HAB—~EC—T. ~ V). A
HB-2683. )
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Amendment 2 In section 8 of ‘the State Election Commissioner Mah.
gfosf'a;;ﬁ (Qualifications and -Appointment) Act, 1994, in sub-section )%gqf’f'
Xx1l of (2), for the portion beginning with the words “a pension at the
1994 rate of ” and ending with the words “ rupees three thousand
five hundred per annum ” the following shall be substituted,
namely

(11

, & pension at the rate of rupees four thousand seven
hundred and sixteen per annum with effect from the 1st
day of June 2000, for each completed year of service or a
part thereof in the "State Election Commission and
irrespective of the number of years of service in the State
Election Commission, the maximum amount of pension he
may be drawing together with the additional pension payable
under this sub-section shall not exceed rupees one lakh
fifty six thousand per annum during the period from the 1st -
.day of June 2000 to the 31st day of March 2004; and rupees
two lakh thirty four thousand per annum from the 1st day
of Aprll 2004 7,
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ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND }’UBL]SHED BY
SHRI PARSHURAM JAGANNATH GOSAVIL, PRINTED AT GOVERNMENT PRESS, CIVIL LINES, NAGPUR 440 001
AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING. STATIONFRY AND PUBLICATION, 21 A :

NETAJl SUBHASH ROAD CHARNI ROAD, MUMBAI 400 004.
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e, farrieed afufm @ Tawat vt Fed SRy g Seret faftaw anf
faeft @ o frvrmwEs gt faded (Fsh saEnE).

ERRATA

In the English Translation of the State Election Commissioner
(Qualifications and Appointment) (Amendment) Act, 2011 (Mah. XXVII of
2012) published in the Maharashtra Government Gazette, Extraordinary
No. 68, Part VIII, dated the 20th December 2012, at pages 1-2, onpage 1, in
line No. 10, for “ Act, 2012 ", read “ Act, 2011 ".
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